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Closure of M/s. Stadmed (Pvt.) Ltd.

4005. SHRI INDRAJIT GUPTA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that the head
office and factory of M/s, Stadmed
{Pvt.) Ltd., Calcutta, are closed since
31st Marcl, 1980;

(b) whether this company usea to
manufacture more than 100 items of
drugs andg pharmaceuticals and was
classified as “A” class manufacturer
by the Hathi Committee,

(c) if so, whether it is a fact that
the Company is using the closure as a
pretext for shifting its factory outside
West Benga] on one plea and another;
and

(d) 'whether Government propose to
take-over of this vital chemicals plant?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) to (c). The
President of Stadmeq (Pvt.) Ltd. Maz-
door Union, Calcutta, in a memorandum
submitted recently to the Govt, has
brought it to the notice of the Govt.
that the factory and office of M/s.
Stadmed (Pvt.) Ltd., Calcutta have
‘been closeq since 31st March 1980. It
is stated in the memorandum that the
company has licence to manufacture
more than 100 items of drugs and
pharmaceuticals but at present manu-
factures only about 40 items. It has
also been claimed in the memorandum
that the company was classified as “A”
class manufacturer by the Hathi Com-~
mittee. However, the Government is
not aware of any such classification
having been made by the Hathi Com-
mittee in itg yeport submitted in 1975
(a copy of which was laid on the table
of the Sabha on 8.5.1975).

It has been alleged in the memo-
-randum that the management have
closeqd the factory at Dum-Dum, West
Bengal with an ulterior motive of shift-
ing the place of operation ' ‘from West
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Bengal {0 UP, and to deny the workers
their legitimate dues regarding DA
and other benefits.

(d) Any view can be taken only
after collecting detaileq information
and in consultation with the Govt. of
West Bengal who have already been
requested to furnish a detailed report
in the matter.
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Allotment of CooOking gas agency in
backward districts in Gujarat

4007. SHRI SHANTUBHAI PA-
TEL: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government are going
to accede to the demand for giving
a cookinggas agency in backward
districts of Sabarkantha and Banas-
kantha in Gujarat;

(b) if yes, when; and

(c) the number and names of the
districts in Gujarat where cooking
gas agencies are existing?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C SETHI): (a) and (b).
A Liquified Petroleum Gas Agency
js proposed to be opened each at
Himmat Nagar, district headquarter
vf Sabarkantha and Palanpur, dis-
trict headquarter of Banaskantha
during 1981-82 by the Oil Industry.

(c) Following are the districts in
‘Gujarat where cooking gas is present-
ly being marketed:

1. Ahmedabad

2. Amreli

3-Barody

4. Bharuch

5. Bhavnagar

. Gandhinagar

. Jamnagar

. Junagarh

. Kheda

10. Kutch

11. Panch Mabhals
12. Rajkot

13. Surendranagar
14. Surat

15. Valsad

16. Mensana '
i7. Banaskanrtha
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Impiementation of decision of Gujarat
High Court by ONGC

4008. SHRI HIRALAL R. PAR-
MAR: Wil] the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleaced to state:

(a) whether scheduled castes and
scheduled tribes Association  of
Mehsana in Gujarat State had filed
a writ petition in the Gujarat High
Court, against the promotions -and
cadre readjustments;

(b) if so, the decision given there-
on; and

(¢) whether the Oil and Natural
Gas Commission has not implement-
ed the decision and if so, the rea-
sons therefor?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P, C. SETHI): (a)
Yes, Sir.

(b) No final decision has yet been
given thereon. Only an interim or-
der was passed by the Gujarat High
Court on 28-3-1979.

(c) Does not arise because no final
decision has been given by the Gu-
jarat High Court. However, the. inte-
rim order dated 28-3-1979 has bem
implemented.





